Il THE <TENTRAL ADMINISTFATIVE TETIEBUIAL, JAIFUE EBENCH,
JAIPUR
Date of order: G4.04,2003
CF Ho.o 2/2003 (02 Nel Z09/19935)
M.E.Yadav &,/o &hri Fawat Pam Yadav v/co 1 SA-21, Hiran
Magri, fectcr-5, Udaipur. presently working on the post of
Revenue Arrellate Autherity, Dungarpur.

.. Applicant

VERSUS
1. Zhri Chandra Mchan Meena, Cecretary, Department
of Persconnel, Government of Fajasthan, '

Secretariat, Jaipur.

.. Respondent

Mr. FP.P.Mathur - ccunsel for the applicant
Mr. U.D.Zharma - ceounsel for the respondent
CORAM:

Hon'ble Mr. H.O.Gurta, Member (Administrative)
Hon'ble Mr. M.L.Chauhan, Member (Judisial)

ORDER ( ORAL)

This Contempt. Fetition has Leen filed for the
alleged wilful disckedience «of the corder dated 2.6.02

paseed in 0& 1lo, 505%/1566, lH.F.Yadav Ve. Unicocn of India

and ors.
2. The respondent has filed rerply.
2.1 During the «course of arguments, the learned

coeunsel for the applicant submitted that in view of the
reply of the respondent, he does neoct want to proceed
further in this Contempt Petiticon, Iut he may ke given
liberty to agitate his grievance afresh, if necessary.
Prayer granted, subject te limitaticn/res-jundicata.

2.2 The Contempt Petiticn is dismissed. Ncoticee is

discharged.

(QW“  —
' ' (H.OJGUPTA)

(M.L.CHAUHAN)
Member (J)

Member (A)
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